, :EAST DISTIRCT
OF THE DISTRICT & SESSIONS JUDGE :EAS
mbie KARKARDOOMA COURTS, DELHL

QRDER

Pursuance to directions given in the judgment dated 10.09.2014 passed
by Hom'ble Mr. Justice J.R.Midha, in case in Crl. M.C. No. 4485/2013 & Crl,
P\;I.f\. No. 16055/2013 titled as “Manjit Singh Vs. State”, and letter No.
79498/Estt./Admn.III (C)/18 dated 22.10,2018 of office of District & Sessions
Judge (HQs), Delhi, itis hereby ordered that a_pplications for disposal of the
case properties will be filed in the Filling Counter of District & Sessions Judge,
Bast Distriet and Filling Counter of Office of CMM, East District, Karkardooma

Courts, Delhi with immediate effect.
&k@s}; Tewa% 1@\6

District & Sessions Judge: East District

Karkardooma Courts, Delhi.
No. A\MA £~ U6YD&SJ (Bast)/KKD/Delhi Dated_c24\10\\a

Copy forwarded for information and necessary action to :-
1. The Registrar General, High Court of Delhi, New Delhi. -
9. The District and Sessions Judge (HQs), Tis Hazari Courts, Delhi.
3. The CMM (East) District, Karkardgoma Courts, Delhi,
4 The Website Committee, Tis Hazari Courts/Karkardooma Courts, Delhi.

The Incharge, Filling Section/Facilitation Centre, East Distriet, Delhi,
The PRO/APRO, Karkardooma Courts, Deihi,

The office of CMM, East District, Karkardooma Courts, Delhi.
Concerned file.
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District &)Sessions Judge: Befst\District

Karkardooma Courts, Delhi.



